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IN THE COURT OF DISTRCT JUDGE :::: TINSUKIA 

District:  Tinsukia 

 
Present :  Shri C. Das, 

         District Judge, 

         Tinsukia 

 
TITLE SUIT (M)  Case No.42 of 2021 

Dated the 28th February, 2022 

 
Sri Arun Pandey,  

S/o Late Saroj Pandey, 

R/o Graham Bazar, near MDKG Girls Hostel, 

P.O,  P.S. & Dist.- Dibrugarh, Assam     

      …........ First Petitioner  

- AND - 

Smti Guriya Tiwari Pandey,  

W/o Sri Arun Pandey, 

D/o  Sri Chandreswar Nath Tiwari, 

R/o Bisacoopi, near Shiv Mandir, 

P.O. Rupai Siding, 

P.S. Doomdooma,  

Dist.- Tinsukia, Assam     

          …...........Second Petitioner    
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 The suit came up for final hearing on 17.02.2022 in 

presence of : 

Sri B. K. Singh, Advocate ...... For the first petitioner 

Sri D. Bose, Advocate ........... For the second petitioner 

 

 And having stood for consideration to this day, the 

court delivered the following judgment: 

 

JUDGMENT & ORDER 

 

1. The petition is filed u/s 13B of Hindu Marriage Act by 

the above-named petitioners for dissolution of marriage by 

mutual consent.  

 

2. Originally, the above petitioner/ husband filed a 

petition u/s 13(I)(ia) of Hindu Marriage Act against the 

respondent/ wife for dissolution of their marriage in the 

Dibrugarh district, which was transferred to this court by an 

order of Hon'ble Gauhati High Court. Subsequently, after 

appearance in this court, the petitioners amended their said 

petition and converted it to a petition u/s 13B of Hindu 

Marriage Act on same ground on mutual consent.  

 

3. The contentions of the petitioners are that both the 
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petitioners solemnized their marriage on 17.06.2017 under 

Hindu rites and rituals and their marriage was 

consummated. It is stated that soon after the marriage, 

owing to differences in temperament, habits, tastes, 

thoughts and increasing incompatibility, the relationship 

between the first petitioner and the second petitioner 

deteriorated and accordingly, the second petitioner left the 

company of the first petitioner on 30.10.2019 and went to 

her parental home at Bisacoopi near Shiv Mandir, district: 

Tinsukia, Assam.  

 

4. The petitioners stated that several reconciliations and 

approaches were made by friends and well-wishers to settle 

their disputes but all efforts failed to give any positive result 

and there is no chance of their reunion. The second 

petitioner has no any demand on account of permanent 

alimony and maintenance from the first petitioner. Both the 

petitioners out of their free will and accord separated on 

30.10.2019 and never to return to each other and presently, 

they are living at their respective residences without any 

contact either physical or mental even though their marriage 

is still subsisting. They have been separated and living apart 

for more than two years and without having any 

cohabitation.  
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5. It is stated that in the circumstances the petitioners 

have mutually agreed and decided that there is no point for 

the continuance of their marital relationship and have 

further, agreed upon to dissolve their marriage tie by a 

decree of divorce. Both petitioners therefore, desire and feel 

it necessary that their marriage should be dissolved on 

mutual interest of the parties as there being no chance of 

reconciliation. Hence, the petitioners prayed for passing a 

decree declaring the marriage solemnized between them 

under the Hindu Marriage Act be dissolved on mutual 

consent.  

 

6. Accordingly, the six months of cooling period was 

considered to be unnecessary as both of them are already 

separated and waiting for more than one year. I have made 

required inquiry to settle their differences but it appears that 

they are adamant to live separately from each other. In this 

connection the petitioners also, filed the evidence-in-

affidavit wherein, they clearly stated that they are not willing 

to live together. They have also, settled the other points of 

separation and for divorce. Apparently, from the pleadings 

and evidence of the parties, it appears that there is no scope 

for settlement of differences or disputes between them. 
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Such, differences or disputes between them are so deep that 

it is not possible for them to return to their marital 

obligations. They also do not have any issue out of their 

marriage. Hence, it appears that the marriage between the 

petitioners is irretrievably broken down without any chance 

to reconcile. So, it is necessary to dissolve their marriage to 

relieve them from each other. Accordingly, the petition for 

dissolution of their marriage on mutual consent is allowed.  

 

O  R  D  E  R 

7. The marriage between the petitioners  is hereby 

dissolved on mutual consent.  

 

8. Prepare a decree accordingly.  

 

Given under the hand and seal of this court on this the  

28th day of February, 2022.  

    Dictated & corrected by:  
 
 
               

             (C. Das)  

   District Judge         District Judge 
             Tinsukia              Tinsukia  
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